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services of a part of the financial
year 1966-67, be taken into consi-
deration.”

Mr, Deputy-Speaker: The question

“That the Bill to provide for the
withdrawal of certain sumg from
and out of the Cosolidated Fund
the State of Keralga for the services
of a part of the financial year
1966-67 be taken into considera-
tion.”

The motion was adopted.

Mr, Deputy-Speaker: The question
is:

“That Clauses 1, 2, 3, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bill”.

The motion was adopted.

Clauses 1, 2, 3 the Schedule, the En-
acting Formula and the Title were
added to the Bill.

Shri B. R, Bhagat:
“That the Bill be passed.”
Mr, Deputy-Speaker: The question

I move:

is:
“That the Bill be passed.”
The motion was adopted.
14.44 hrs.

DEMANDS* FOR GRANTS—Contd.

MINISTRY OF INFORMATION AND BROAD-
CASTING

Mr. Deputy-Speaker: The House
will now take up discussion and vo-
ting on Demand Nos. 62 to 64 and 130
relating to the Ministry of Information
and Broadcasting for which 4 hours
have beepn allotted.

Hon. Members desirous of moving
their cut motions may send slips to
the Table within 15 minutes indicating
which of the cut motions they would
fike to move.
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DEMAND No. 62—MINISTRY OF INFOR-
MATION AND BROADCASTING

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 13,86,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March 1967, in respect of
Ministry  of ‘Information and
Broadcasting’.”

DeEMAND No. 63—BROADCASTING
Mr. Deputy-Speaker: Motion movea:

“That a sum not exceeding Rs.
5,57,77,000 be granted to the Presi-
dent o complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1987, in respect of
‘Broadcasting””

Demanp No, 64—OtuEr REvENUE Ex-
PENDITURE OF THE MINISTRY OF INFOR-
MATION AND BROADCASTING

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding Rs.
4,33,11,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3l1st
day of March, 1867, in respect of
‘Other Revenue Expenditure ot
the Ministry of Information and
Broadcasting'.”

DemAND No. 130—CApiTAL OuTLAY OF
THE MINISTRY OF INFORMATION AND
BROADCASTING

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,56,51,000 be granted to the
President to complete the sum
necessury to defray the charges
which will come in course of pay-
ment during the year ending the

flank

*Moved with the r

dation of the Pr
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31st day of March 1967, in res-
pect of‘ ‘Capital Outlay of tne

Ministry of 1Information and
Broadcasting'.”,
Shri M. B. Masani (Rajkot): I wish

to speak in support of my cut
motion No. 7 of which I have given
notice. The cut motion reads as
follows:

“Undesirable expenditure of
public funds in a poor country
like India on the development of
Television.”

In the few minutes at my disposal
I would like to concentrate on this
issue, though there are many other
interesting issues about broadcusting
and allied subjects which will have
to wait for another time.

Sp far as Television is concern-
ed, the point I would like to make
is that it ig not and should not be a
matter for party debate. This is a
matter wherc the whole House and
its Mempbers should bring  their
minds rationally and intelligently
to bear on a new technique whicn
is being made available in the world
of communications.

Let me make it clear at the out-
se! that we on these Benches have
no objection whatsoever to the in-
troduction of television services 1n
India. QOn the contrary, we welcome
them, because they would enrich
life, particularly the life of thosc
whose lives lack drama in the vil-
lages in the countryside, by enter-
tainment and information  which is
not otherwise available. And simi-
larly, it would enrich life by bring-
ing the process of adult literacy and
even better education through these
audio-visual techniques. In a country
as illiteraie as this, audio-visual tech-
niques have great importance of an
educative nature, as also for informa-
tion and entertainment purposes.

But having said that, let me also
say that we are very strongly opposed
to the use of public funds ot any
nature whatsoever for this purpose. So
far as we are concerned, there are two
fundamental propositions that apply
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to teleyision: (i) that television ser-
vices should not be provided by gov-
ernment; and (ii) that there should
be no financing from public revenues.

So far as the first proposition is con-
cerned, I can say that it is by ana
large common ground to members of
all parties in this House judging by
previous debates and I am very glad
to, see that in its recent report, the
Committee on, broadcasting and  in-
formation Media, which is popularly
known as Chanda Committee, has it-
self come to this conclusion that gov-
ernment should not provide television
services; and that they should have
nothing to do with the All India Radio
and the present set up. Let me just
read one or two sentences from their
Report. At one point, in para 58, the
Chranda Committee report says: “Tele-
vision services must not be considered
by the people as an instrument of the
Government of the day as All India
Radio is widely regarded tuday.”
Para 60 says: “Formation of a Tele-
vision Corporation under an Act of
rariiament would not imply any ab-
rogation of Parliamentary accounta-
bility and of review by the Parlia-
mentary Committee on Public Un-
dertakings”, It goes on to say that
it would only imply that there
would be no interference in the day-
vo-day adminjstration of the Cor-

poration. It goes on to say in para
61: “There was complete agreement
among the experts who  appeared

pefore us on the desirubility  of
keeping television outside the pur-
view of detailed control by Govern-
ment. Further, there are certain
acuvities which do not lend them-
selves to rigid burcaucratic control
and television is undoubtedly vne of
them’. Then again in para 64, it
goes on 1o say: “There is alsp a
political counsideration which can-
aot be lightly dismissed, more so in
a Federal government. Tf some of
the States come to be controlled by
parties other than the one in power
at the Centre”—that ig likely next
vear—“television would be exposed
to stresses and strains which are best
avoided.”
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Therefore, so far as this point is
copgerned, the Chanda. Committee
Report, we on this side and most
oitngr hon. Members of this House
arg agreed that there must be sepa-
ration from All India. Radio and an
autonomous body to run television.
My own experience, the little expe-
rience of the Delhi evening progra-
mmes on television put out by All
India Radio, bear out the Chapnda
Committee’s scepticissn  abqut the
confidence of All India Radio to run
these services. These.services, when-
ever. I have seen them, have been
amateurish. The programmes put
out by the Delhi Station are insipid
and, T am sorry to say, highly bias-
scd in favour of the Congress Party.
Yot this programme, which goes to

700 Delhi families in this capital,
costs this country severa] lakhs of
rupees and the poor taxpayers

throughout the country, in the villa-
ges, are asked to pay so that these
700 pampered families in Delhi who
can own a set might be subsidised
out of the public revenues. This is
scandalous. The staff which puts
out this very inferior programme is
oversized and the Chanda Commit-
tee has described it as grossly over-
staffed. It consists of 271 people
for a miserable, footling service of
this kind for the city of Delhi.
Therefore, the first conclusion is that
neither AIR nor Government are
competent to run television. The
Chanda Committee quite rightly says
that the television of the future should
not inherit an inept, uneconomic and
outsized organisation. It is an en-
lightened Report and I would like to
ccmplement the able Chairman  of
that Committee and the members of
thig Parliament, of both  Houses,
most of whom make up that com-
mittee. It is a very enlightened
document. (Interruptions).

I hope when the Minister replies
to this debate on Monday he will
take us into his confidence and tell
us what the Government’s gtand s
on this major recommendation of
the Committee that television should
be run by an independent autono-
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mous corporation ang- not by AIR as
an organisation of Government, I
hope he will be able to come to us and
accept that conclusion, which will be
almost universally satisfactory to this
House.

1 come to the secoml point, Finance,
which is a more controversial point.
The Chanda Report goes on to make
it clear that the capital expenditure
on this project will be colossal and,
in particular, it will neeq very heavy
foreign exchange. The Chanda Com-
mittee propases to meet the prob-
lem in this manner. It says that
the capital cost should be met by
loans from g foreign consortium or
foreign collaborators for the foreign
exchange component and the rupee

costs should be met by the Indian
Goverpment. Unfortunately the
Committee gives no estimate of the

costs. I saw in the Statesman’s edi-
torial of 27th February on estimated
cost during the Fourth Plan of
Rs. 50 crores, but how much of it is
rupee cost, I do not know. Maybe,
the Minister can enlighten us. This
much is clear that the I&B Ministry’s
own proposals, which were prior to
the Chanda Committee Report pro-
vided for an expenditure of Rs. 4
crores during the Fourth Plan from
the public revenues and Rs. 100
crores to be put as a burden on the
tax-paver over the next 25 years by
which time, according to them, the
whole country would be covered. I
believe the I and. B estimate to be a
gross under-estimate and I would
request the Minister not {o be fool-
ed by it. 5
Now, Sir, here we must part com-
pany with both the I & B Ministry
and the Chanta Committee. This
is a bankrupt country today, Our
Prime Minister hag gone abroad last
night to ask for help, to help this
country out of its bankruptcy he-
cause if that help does not come we
shall have to default on our obliga~
tions. Our Government does not have
the money to provide drinking water
facilitiee in the villages of this
country . ... (Interruptions). Drinking
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water is not available in a large
number of villages in this country.
We cannot provide food and have to
g0 abroad for good also. Schools and
hospitals are in short supply. We
have not been able to carry out the
Directive Principle of our Constitu-
tion that there should be free and
compulsory primary education within
ten years of Independence. Is this
a country that can spend Rs, 50 or
100 crores of the tax-payers’ money
when the children of the poor, the
poorest themselves are going without
the bare needs of life, on what is
after all relatively a Juxury?  Mr.
C. Rajagopalachariar is perfectly cor-
rect when he says, he said recently
that this was “a criminal misuse of
public revenues.” Therefore, my
Party will vote against these grants
when they are put to vote on Monday.

Does it mean that what I am
-saying involves that there should be
no television in this country? My
answer is a clear “no.”” What I say
does not mean that television should
be postponed or dropped for the
present. There are other ways of
financing television, and the whole
world has been doing so in those
ways. Take the case of other count-
ries. the United Kingdom, for ins-
tance. There are the BBC and the
Independent Television Authority
competing for public favour. The
BBC relies exclusively on licence fees
while the ITA relies on advertise-
ments. Nelther of them get any
public revenue and the tax payer
.does not pay for them, either the
BBC or the ITA service. In
the United States and many other
.countries the cntire revenue of the
television services comes [rom com-
mercial films and commercial broad-
casts. In Italy, Germany and Canada
they have both the licensing fee sys-
tem and the advertisement system.
But in all those countries the tax-
‘payer is not touched and no part of
the taxpayer’s money goes into
financing television service. In Bri-
-tain, they gave loans but the loans
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have been repaid by now. If these
rich countries do not mulet their
tax-payers tfor television services,
is there any coaceivable reason why
our country, poor and deslitute as
this is today, should launch out into
speruding crores of public money, tax-
payers’ money on this luxury? It is
teue that in India licsace fees will not
suffice because liie number of well-
to-do people who can own sets is
limited. But there are, even so, two
ways out by which television can be
a self-financing proposition in India
today.

The first is the model of the United
States, where the field is left for pri-
vate enterprise. We have the CBC,
the NBC and the ABC, very fine
corporations giving excellent pro-
grammes of information, entertain-
men{ ang educa‘.on. Professors who
are friends of ming lecture on philo-
sophy and on every conceivable sub-
ject without any co:t ‘o the schools,
without any cost to the universities,
and educate people about the subjects
that they are coacerned with. There
is nothing wrong with commercial
broadcasts and commercial television.
Today in the United States it has
produced the finest television services
in the world ang the mosy developed.
1 am glad to say that even the Chanda
Committee, despite its hesitation in
certain respects, says thi:

“Experience elsewhere has
shown that the acceptance of
advertisements to accord with

the programme policy of a tele-
vision organisation does not bring
it even remotely under the con-
trol of commercial interests nor
does it lead to the presentation
of material which is in question-
able taste.”

With that, Sir, I hope that this con-
troversy as to whether commercial
television is good or not comes to an
end. Therefore, the first alternative
is to follow the United States’ expe-
rience which has been copied throu-
ghout Latin America and even in our
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the Philippines,
other countries

own continent, in
Thailand, Iran ang
quite successfully.

| am aware that although what 1
suggest does involve a certain mea-
sure of government control and regu-
Jation, the obsessions that have been
planted 1n the mindg of the people
by those who have been ruling the
country unfortunately for the last
eighteen ycars have so distorted our
public opinion that our public opinion
1¢ too backward perhaps to appreciate
the progressive nature of this kind of
system. I notice that the Chanda
Committee, therefore, has perhaps
wisely and in g statesmanlike way
made compromise. R

Before the Technical Committee
appointed by Government on TV,
certain offers were put. There was

an offer from Thomson Television
International, Ltd., London, anq ano-
ther from the Nippon Electric Co.,
Tokyo, both of whom saig that they
woulq lay on television services in
India for profit without any cost to
the Government. They have been
turned down by the Technical Com-
mittee on purely doctrinaire ideolo-
gica) grounds. They went wrong. I
would like 10 suggest even now that
these parties be invited again and
mucn more careful consideration be
given tu the merits or demerits of
these offers. In any event we stand
for competition and we on these
Benches are oppoted to monopoly in
any service of this nature,

Even if the current prejudice is too
strong for my enlighteneq hon. friend
opposite to accept the first alterna-
tive, 1 would place before him a
second alternative which should be
much more acceptable. It has been
brought forward by the Chanda Com-
mittee, namely, a Statutory Corpora-
tion created by an Act of this Parlia-
ment, modelled on the Independent
Televsion Authority in Britain with
the necessary modifications. That is
the second alternative. It ig true that
the Chanda Committce says that the
rupee finance for the capita] expendi-
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ture for setting up this Corporation
and the television apparatus should
come from Government. At that
point I would like to part company
with that Committee. As I said, we
are opposed to any rupee grant from
this Government. 1 am quite sure
that this rigid limit of seven years
within which the benefits of television
are to be carried to every nook and
corner of this country should go.
Therce is no reason why jt should not
be longer. Why not television take
fifteen years to reach everyone in
India? What is so sacred about seven
years? If this time-limit were abo-
lished, as I suggest it should, there is
no reason why this new autonomous
corporation should not be self-financ-
ing.

First of all, all licence fees should
be given to the Corporation. Second-
ly, some time should be reserved for
adult education and school pro-
gramme; which the Ministry of Edu-
cation and other educational authori-
ties may utilise and for which they
must pay like all other consumers of
time. The cost of these programmes
will be nmegligible and, instead of
spending the money on schools or in
some other way, that money will be
spent through the Education Minis-
try’s grant

Then, the Corporation should be
free to accept sponsored programmes
and advertizement following the
practice which the Chanda Committee
has rightly described as “almost uni-
versal.” For this purpose, they may
need foreign collaboration, whether
for capital or revenue expenditure.
How it should be got is & matter of
detail. It could be got in the form of
equity holdings by the foreign parti-
cipants or may be in the form of
loans from those who supply the
equipment and those who manufac-
ture sets in India. But whatever it
may be, what I am suggesting to you
are ways in which the entire burden
can be lifteq from the shoulders of
the tax-payer ang the television ser-~
vices can be run on g self-sufficient
and self-financing basis.
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Then the last question remains, and
that is, will it be possible to make it
self-sufficient? 1 believe it can. It is
on record that in 1964-65, the British
Exchequer got no less than £34 mil-
lion as tax and levies from the Inde-
pendent Television Authority and the
programme companijes without spend-
a penny of public money. The ITA
got nothing from the British Govern-
ment or the tax-payers. But from a
simple, developing profit-making ser-
vice, they were able to pay taxes and
levies to the extent of £34 million in
one year, in 1964-65, That shows
that, even it it is not quite so pros-
perous, our own proposed Corporation,
I believe, should be able to make both
ends meet.

I do hope that the hon. Minister,
when he replies to the debate, will
share his reactions with us, to all
that I have said, and also to the
Chanda Committee Report, and I hope
he will do so with an open mind, free
from the ideological fetters that un-
fortunately bind many of his col-
leagues,

In any event, whether Le responds
or not, we on these Benches are going
10 oppose cvery single rupee of the
tax-payer’s money which is misused
by the television service in Delhi or
elsewhere. We shall vote against them,
because we believe that we must have
a sense of proportion. Television is
a good thing, but there is such a thing
as a priority. There is such a thing
as puatting first things firs!, and there
are a hundred things in India that
deserve priority, so far as public fundg
are concerned, over Television.

ot Ao Ao frER (FHRE)
IqIEAN WY W1 FETL A Y
faq wort Amgm & ffaww &1 0w
|aA ATORYT a9 § A i
wom 7 Se fem 3 oy A w2
Y feurd ar garen fear &1 & gwwan
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Hifgt ) wq wfas geut agg w7
A F S FAAQ @ g E, I
TT F7 FL AT IART IETT7 AT
T ¥ FHAL AMG | gART 7
o1e fimlY # qar g@d WA araH
¥ gErAT 2 F7 yarg wT o7 aad
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ITFT wASAT F wqAE G AfAF w7
¥ wE @w Fw T W Wi
wIeTH & wWeww ¥ g1 | qEr WS
HWAFT AT qF qgarT F fAq w90 H
Y wfed | adY wrar mregw qwA
aifed | Mfas & ¥ Wy qrow
¥ 97 FraHrd gAT F1fA | # 7 AL
FEAT o Hae fyr1 G gr 1 Fug wqar g
e aw Wi & g1 @fe o G
f&ar a it FAET §O FHAET AT
FL GHAT § Hqq[ W &7 A4GT & TF
qg T F W19 g A grEwa

9 gy § fF Sar ) g d,
AT & O & W qA F fom g
e fora @z #Y wiar ST A
weT 7E &, fw g #1 amw
SAAT Y TS F ATEAW T AEY g1 gwar
& ar St ST XY WTET & FrHETS A
IATHY & WX g 7aET A% 99 A9 H
ag=T AT & fore wrar & st a9
quEAdr Z, a1 #§ FH q%eAT HOA
sarEl ¥ e g At 21 afaw w9
F fey 8T 29 Wt & Avenw ¥
AT JAGT qF g9 a WO qIT AY
AT AFH ATCAT | THAT TG ATYEY
oA afswfadt g1 ar afeadoew fea-
T g1 a7 ArE W gEa fawm @Y & avi
qA qAST § AORT gu § ;T FaA
getfan wawe gu € fF o S=aT &
FEAT FY 7T Y § AfFT s wray
AT FY wTaT F AL v 2, 99 wrar ¥
%1 8 foraa ser 98 qw=wet & aw
JAIT T WA 97 F AU 7 ¢ qIE
are weFl 9wy # afaw wfgwax
HAFT F Ay § ) g Q1€ oy § fr
T & foaq smar g7 ¥ ) A 7
atEd A WA F gy § A/ gt
JAAT FHH ALY Y

st aaw™ v (RggITR) : frdy
g &
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st Wo ®o frad : o & afww,
), AT wife § g a%y § qAfew
s ¥ aga wigs § | wfaso da
¥ ¥ ) %% 9T 9 FAT ATTHY QAT
T AHwaT § | HAY F foT qreEr sy
T §IEF A] FT FATAT Y A AY A
s 3 wfew afg @19 37 %1 grgrTw
SraaT & fag wwmaT w1y & a1 ATy w
Irfgd fF ST v 9 ¥ T A
A, AAAT F qIH IAET AT F 9GF |
Y FIAE § HUSY § qIEA A€ A0
fa fergeam %t gar & & g T
3, graT F9 & fag g I F A |
4 afeT Tw qw & Wi § w9 91gy
% f& T w9 AT AZANT FL, AP
T NgEl ¥ F MmO #gqw § ar
HTTHT F TW F 4TAT A I AT TAAT
Fifgd | AFA Y THT AEY XA F o
gz faady fagmar S a1A 2

fagwi & WY gAY ATy qOT BT
HERR rcickuciik Rt ik
g% & fam Avex T@F & WH T
= & fF 9 wrdwAl ) A dver aga
sarfea WY far smar & v w7 faar
SToar v aga & Fw w faam Amwm
WX ST & FTAwy aqr i wEa
# fgst v g, wreg oy e g, g
Ty § W & dwr & R g WA
WY @A & o 7 feegem & ear i
AT WTATHT & FTAFT gAY A7HST §
& Wiy Wit § FTWRT w7 gAAT
g & | ¥W anex & 7g fr fagol &
forg wrer gfoear Hfear & 971 wiEm
WY & Sy F| & FAawr AW A
feqr s afew IF aFrAr SO0
A FT AHGT 49 AR NET T §

D ag & wrar £ Afew ad faawy E

A WHA AGT S1Aq 2 WY T v
O WTAT # FET AT & fag A § A
oT & w7 FIq | F sFa e oqz oA
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A WY WraAT OF PR wieT Haf 6T 4T 1 S 5§ wTew wne

&, oy wara fear 9 ) guey fedfr faea T o gE 9 e & g & witer

| Y vy Ifa At ey @ Awar &1 war § f5 oA wfrw sdhwe 9%

s 3w WY W Wgd ¥ SiERT
T § 1 B 9 ghedeTaTa § )
fro wTET 9X WY 9w & amE §,
A AT A AN AL TR
w¥¢ fatkrion sr oo #vE w5 g,
A rieeieT o el ard § 4t A sy
AT § | giEEET OF Gt ¥ Ay g
Ty § wET AR mravasar @ 0 &
wrgat § i &t wERy @ dag § W
faar 5% | 78 39 fF 3 ¥ 4F G
& Srgr 9 uw wHTT w7 Arer-fas 3,
ud g &Y w63l §, oF gwe F o
€ o} a3t 9T TeWeT @ 99 | ¥
ot as 1€ £ Ag &em A §
AT F faae w7 @ & 1 WY #
W I% T ] A% wEFfa F7 IeR@AT
F7 & w23was ¥ 1f 7 @Y @
& 1 IEFT 99T FY T & | AT H
T WY TG TAEHET q § & feAgn
/AT @ & L gF TT § FE wEww
gl § wArfE A QR &) ww ¥ oA
qfrardy @ a8 & fF 97 qT aw &=
T wrre wm fed €1 9w -
frast sTawtag T ) & qoAT wTE
g f& g7 goifrest & #ar wmawgwar
£ | WY q@T IR WrAvEAFAT A7 ATET T
W A7 wwiwal W oar oW www
qifs 37 eqrat & Afaw s & AT aw-
AT wify § qar AT wpww & F oy
gafra fed a1 w% 1 FraHET -Te Y
foddn w9 a8 g wfag | s

wIoX Qur far aWt qomY g1 At

£

AT areTvrATe  wifE ¥ sdsrg
Ia¥ L & W oot @ W mow

T T &I | G AT Y wrETIATYY
F AnTw A Fvr & IA A G gr-
frza aitzg § I 4 g § ik ag
Y AAI TS FT ART E AT 7 @
IAHY GAATE FIAT & | TR TT WY wreer
& TRy & #raaT ST IA M7 TR
HTAT QAT § AT A Fw § R
ITRT WIT WIT AT § | TART qem
feeft A0 g At g v v 3w
FITHY § ) IEY Afqw FLoeT 9T T
gfezare o AT gure 73

sTETIaTey #Y A1 owar Afq @
IqA st wod qedy GfradT ¥
wFTEEar gt & ) A Aifa oF a7 an
TEY R IH O AT FTAH AT i |
I AT KT THY FIT GHFT A7 70 F )
T T W AF 97 g a &
Yorg F31 aar @ s & A7 ag TEw
gt ST & fa Ay ww g1 S Wt
FTHT 75 & 51 w1 @) @ A7 A W
WY wAdY T8 awdr § a8 w@ w5
WTST & | 3W W7 F AW IJGET qEHT
Fifer o w23 & {5 afema F e
ag=a & fam Fyaat wrar gAY wifEd |
AT e HEATT ALY WA & | gAISTT
qat &) A1 wra 2 ag afcarfere wmar |
T { AY WA 97 F T fwA @
o former g § 7@ wrar q@ wrd gady
war g Y fErag dA g AT 2
wegfagoor § ar afmgdiwr § 1 oma
IqE qIX 17 Tieads 4 F | 9% wq
HUTT F, IAH W7 F | AfwT A€
T afcadq vt Afs & A &

‘sifad | 1 AT afcada w % At

1 AT gOEAT Ao w §, @ §
Leutach§l
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w3 A w8 w14} & fog & wearew
# A% FT@ F | wrHTHETn &
afsrara fefiga & 9% wa I 9%
faarr §, 394 0 F@ am Al {
AN @y w19 frar & 3wt & gagA
Fxar g 1 fadowT agrk & waa #
FER A a1 far }, Iwar & oz
FIAE | 7% 919 § qg A qdAr FAqAT
g o 1 gara ¥ 2y § 37 < famr
a1 WY, I 9T fogr Irg M7 3T
T HHT FIA FY FHfarer Y J0q o
Mr. Deputy-Speaker: Hon. Members
may now move the motions to the
Demands for Grants under the comtrol
of the Ministry of Information and

Broadcasting, subject to their being
otherwise admissible,

8Shri M. R. Masani: I beg to move:

“That the demand under the
head ‘Ministry of Information and
Broadcasting’ be reduced by
Rs. 100.”

[Undesirable expenditure of publio
funds in a poor country like Indta
on the development of Televi

CHAITRA ¢4, 1888 (SAKA)
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“That the demand under the
head ‘Ministry of Information
and Broadcasting’ be reduceg by
Rs, 100.".

[Failure to give more encouragement
to language papers. (14)].

“That the demand under the
head ‘Ministry of Information
and Broadcasting’ be reduceq by
Rs. 100.”.

[Implications of governmental deci-~
sion regarding television. (15)].

‘“That the demand under the
heag ‘Ministry of Information
and Broadcasting' be reduceq by
Rs. 100.".

[Recent Government decision regard-
ing g temporary ban on the remark-
able Bengali film “Neel Akasher
Neechey”. (168)].

“That the demand under the
heaq ‘Ministry of Information
and Broadcasting’ be reduceg by
Rs. 100.”.

[Non-implementation of
mendations of the

the recom-
re-organisation

{M]

Shri K. K. Warlor (Trichur): I beg
to move’

“That the demand under the
head Ministry of ‘Information and
Broadcasting' be reduced by
Rs. 100.”

[Discrimination in the newsprint
of Government in favour of big
Newspapers. (11)]

“That the demand under the
head ‘Ministry of Information and

Broadcasting' be reduced by
Rs. 100.”
[Discrimination in the advertising

policy of Government in favour of
big Newspapers. (12)]

“That the demand under the
head ‘Ministry of Information and
Broadcasting’ be reduced by Rs.
100.”.

[Question of price page schedule of
Newspapers. (13)]
3007 (ai) LS—8.

for ing services

of ALR. (17))

“That the demand under the
heaq ‘Ministry of Information
and Broadcasting’ be reduceq by
Rs. 100.".

[New practice of employing foreign
engineers for installing transmitters
in Indig as tum-key projects which
Indian engineers had been doing all
these years. (18)].

“That the demand under ghe
heaq ‘Ministry of Information
and Broadcasting' be reduceg by
Rs. 100.7.

[Failure to impl import
tion wherever gqvailable, particularly
in utilising foreign credits. (19].

“That the demand under the
head ‘Ministry of Information
and Broadcasting’ be reduceq by
Rs. 100.”.

[Disregard of technical and ec !
considerations in establishing new
radio stations. (20)].
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“That the demand under the
head ‘Ministry of Information
and Broadcasting’ be reduceq by
Rs. 100.".

[Need of security and strategic disper-
sal of mew high power short wave
transmitters. (21)].

“That the demand under the
heaq ‘Ministry of Information
and Broadcasting’ be reduceq by
Rs. 100.”.

[Neglect shown in not establishing any
radio stations at Madurai and Co-
chin, two of the important and main
cities of the South. (22)].

“That the demand under the
heaq ‘Ministry of Information
and Broadcasting’ be reduceq by
Rs. 100.”.

[Need to expedite on highest priority
the strengthening of the Trichur
Transmitting station with at least
@ 200 K.W. transmitter. (23)].

“That the demand under the
heaq ‘Ministry of Information
and Broadcasting’ be reduceq by
Rs. 100.”.

[Need for setting up of a full fledg-
ed studio centre at Trichur. (24)].
“That the demand under the
head ‘Ministry of Information
and Broadcasting’ be reduceq by

Rs. 100.”.

[Proposed agreement with U.S.S.R.
for high power transmitters. (25)]
“That the demand under the
heaq ‘Ministry of Information
and Broadcasting' be reduceq by

Rs, 100.".

[Need to implement the recommenda-
tions of the S. C. Samanta Evalua-
tion Committee. (26)].

‘“That the demand under the
head ‘Ministry of Information
and Broedcasting’ be reduceg by
Rs. 100",

[Need for enacting a comprehensive
Press and Registration of Books
statute repealing the existing out of
date enactment. (27)).
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“That the demand under the
heag ‘Ministry of Information
and Broadcasting’ be reduceg by
Rs. 100.”.

{Need to allot more foreign exchange
for import of Newsprint. (28)].

“That the demand under the
heag ‘Ministry of Information
and Broadcasting’ be reduceq by
Rs. 100.”.

[Failure of Government to take pro-
per gction on the basis of the find-
ings and recommendations of the
Press Enquiry Commission and
Monopolies Enquiry Commission
(29).1.

“That the demand under the
heaq ‘Ministry of Information
and Broadcasting’ be reduceqg by
Rs. 100.”.

[Question of mear momopoly position
of the P.T. in dissemination of
news. (30)].

“That the demand under the
head . ‘Ministry of Information
and Broadcasting’ be reduceq by
Rs. 100.”.

[Need to give equal if not more faci-
lities to representatives of language
papers. (3D)].

“That the demand under the
heag ‘Ministry of Information
and Broadcasting’ be reduceq by
Rs. 100.”.

[Need to expedite the implementation
of the recommendations of the En-
quiry Committee on Small News-
papers. (32)].

‘“That the demand under the
heag ‘Ministry of Information
and Broadcasting’ be reducej by
Rs. 100.".

[Need for expansion of Film Institute
of India and wider publicity to at-
tract more trainees. (33)].
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»

“That the demand under the

heag ‘Ministry of Information

and Broadcasting’ be reduceq by
Rs. 100.”.

[Institution of more scholarships to
indian students to tuke up training
in the Film Institute of India.
(34)].

Shri Hem Barua (Gauhati): Sir, I
have gone through the report of the
Information and Broadcasting Minis-
try with due care and caution. This
report, like any other report of its

kind, is sullen and dry in details
and does not focus any attention
on the basic facts trat confront
this ministry. I am very un-

happy to say that this ministry is
relegated to a second rate position and
even the time allotted for the dis-
cussion of its demands is limited to
four hours. On the other hand, with
so many departments under this
ministry—it is almost like an em-
pire—it is very difficult to do proper
justice to all the departments, because
the time is very limited.

1 would take up external publicity
first. The purpose of thee external
broadcasts by the All India Radio is
to focus a correct image of India
abroad. But what image of India is
there” today abroad if not the image
of hungry, poor and famished coun-
try? In the context of it, I would say
that the responsibility of the external
broadcast has gone up very high.
Now, if yoy turn over the pages of
the handbook published by the BBC
for 1966 you will know in what dep-
lorable state our external publicity
fs and you can also compare that

with the magnificant strides other
countrie;, equally under-developed
like us, like China, Egypt, North

Korea and Cuba have made. BBC has
listed 12 countries as major broad-
casters and in this list of 12 countries,
unfortunately, India does not find a
place whereas North Korea finds a

CHAITRA 4, 1888 (SAKA) D. G, (1966-67)

8014

place and Cuba a place. My 1 teli
you, Sir, that in 1850 China had only
66 programme hours per week in res-
pect of external broadcasts but by
1965 China increased the number
from 66 to 937. China, according to
this BBC handbook is only second to
the Soviet Union in the matter of
external broadcast. About North
Korea and Cuba, they have 200 hours
of external broadcast whereas India
has only 160 hours of external broad-
cast. To illustrate what scant atten-
tion is paid in this respect, ; would
like to cite one instance. I read a
very illuminating article by Mr.
Kushwant Singh. He was with the
AIR people. There he has narrated
a short fine incident. One day the
announcer for the French service of
the All-India Radio did not turn up
in time. The engineer on duty im-
mediately went up to the mike and
+aid:  “This is the French service of
the All India Radio. I am sorry our
announcer has not turned up and 1
speak no French. Here is some Hin-
dustani music for you. | hope you
will enjoy”. The trouble was, the
French listeners possibly listened to
this Hindustani music, but there was
no reaction from their side. Either
the Frénch listeners are inert in their
responge or t'.cy do not treat our
external broudcast with the serious-
ness it deserves. Otherwise, what
should be the reason for there being
no reaction from their side. I must
congratulate the engincer on duty for
his presence of mind and ingenuity.
If he had not that presence of mind,
if he had not played that Hindustani
music, possibly it would have ended
up in a sort of confu:ing state of
affairs.

Another thing is, for our external
broadcasts we utilise the service of
short waves. In this age of transistor
revolution short waves are becoming
very speedily out of date. We want
medium wave transmitters. The
Government tells us that they are
going to have a medium wave trans-
mitter of 1000 kilowatt; from Soviet
Russia very soon and that would go
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on the air by 1968. Why do you for-
get that Egypt, a country that is
equally under-developed as we are,
has already switched on to a 5000 kw
medium wave transmitter. In this
respect 1 want to ask the hon. Minis-
ter one question. I am very unhappy
that he has taken over this. He did
so well in shipping. From shipping
to broadcasting is a very bad trans-
migration, I should say. But what-
ever that might be, are you in a posi-
tion to tell us that with that 1000 kw.
transmitter you would be able to
serve the purpose to counteract
Chinese propaganda in South-East
Asia? These countries are paying a
lot of attention so far as Asian and
African countries are concerned—
Egypt, Cuba, China and all those
countries. But, unfortunately, we
have neglected those countries.

Then, I do not understand this ap-
pendage “all” affixed to “All yndia
Radio”. After 18 years of freedom
do you have to emphasise the allness
of our country, the unifieq pattern of
our country, b:r affixing the word
“all” to “All India Radio”? Is there
any radio in the world which is'known
as “all sp-and-so”? Dc the American
people call their Voice of America,
‘“Voice of all America”? Do, the peo-
ple of England call the BBC as the
“All British Broadcasting Corpora-
tion”? 1 had recently been to Singa-
pore. The radio there is known as
“Radlo  Singapore”.  Therefore, I
think ,this “all” does not reflect the
correct image of [ndia. If you want
to project the correct image of India
in the context of today, I think this
“all” should be removeq from “All
India Radio”, and this “Al] India
Radio” should be re-named as “Radio
India”. I hope our hon. Minister
would look into it and do it.

Then, ;| feel the All India Radio
needs libergtion from the bureaucra-
tic hands. T hope the hon. Minister
would excuse me if I compare the
All India Radio with an old spinster
aunt who keeps prejudiced eyes al-
ways on her young nieces whenever
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she sees them in the compngy of some
Young smart men.

An hon. Member: Young men like
the hon. Member!

Shri Hem Barua: Not
there are younger people.

like me;

Like that, the All India Radio does
not welcome new ideas, and in order
to enable this institution to welcome
new ideas I think it must be liberat-
ed from the hands of the bureaucrats.
In that connection, 1 would suggest—
we have been suggesting year in and
year out—that the All India Radio
should be converted into a corporation
judged entirely by professional and
creative standards. If it is allowed to
function like this under bureaucratic
control things woulq be very bad, as
things became very bad when Shri
mati Indira Gandhj was a candidate
for the Prime Ministership. The role
thon played by All India Radio was
criticised in a statement by certain
Members of the Opposition. Under
bureaucratic control, I do not think it
would be able to carry the psycholo-
gical warfare against our enemies. It
failed on several occasions. Even
during the Pakistani aggression come
of the features that the All India Radio
put up were horrible. One was about
Sargodah. It was also fictiona] in
character, in the sense that jt was
said in a very pompous way: “Here
was an air pilot who crasheq down
on the radar detector disobeying the
orders of his squadron commander”.
Ultimately, what happened was, after
a few days Air Marzhal Arjun Singh
had to come out with a statement that
nothing like that happened because
it amountg to a blot on the discipline
of the defence forces. I know, when
Shastriji died, within a few hours
VOA came down ang was able to pro-
duce a feature whereas our people
could not. Likewise, during the re-
cent Indo-Pak conflict th AIR was
not prompt in getting actual record-
ings from the actual battle-fleld when
the shooting war was on and the
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features that were produced on Dograi
and Burki were only after a month or
something like that.

There was a feature calleg ‘Re-
quiem for a Cathedral”. It was in
such bad taste that the Times of India
was forceq to comment on it on 18th
October, 1965 saying:

“AJR should pe very careful to
avoid crude propaganda even un-
consciously in some of its feature
programmes and talks....”

Don't you think this is rather a very
harsh statement on the performance
ot the All India Radio?

1 think the television is in the off-
ing. When the television comes it
would be a corporation. My suges-
tion is that both AIR and television,
that is already in the offing, should
not only be under corporations but
they should also have commercial
programmes in order to earn flnances
for our nation-building projects.

Then I will come directly to ano-
ther thing. I do not understanq the
mind of this Ministry. Eight years
after it was granteq a “U” Certificate
and four years after the Chinese ag-
gression, all of a sudden the Ministry
woke up and banned a Bengali pic-
ture called Neel Akasher Neeche,
based on a novel by Mahadevi Varma,
simply because of the fact that the
hero of that book is a Chinese Bhikri-
walle. And why have they done it
only for two months? The way in
which Government functions ,would
it be possible for them to make up
their mind whether to ban it perma-
nently or not within a brief period
of two months? The Chinese are
inimica] to us and we have been
focusing attention on that. But at
the same time, I woulq refer the hon.
Minister to a speech made by Shri
Nehru at Shantiniketan in 1963 where
he said that we should react but we
should not react in terms oy fear and
hatred.
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The Minister of Information and
Broadcasting (Shri Raj Bahadur): I
may say for the benefit of the hon.
Member that the ban has been re-
voked.

Shri Hem Barua: It is very good.
Thank you very much. Otherwise if
we continue like this one day sudden-
ly we will end up by banning Tagore's
Kabuliwalla if our relationship with
Afganistan unfortunately worsens.

Now I must say a few words about
the Song and Drama Division. It
should have a separate wing or de-
partment for folk culture like folk
dance, folk music etc, I would say
this much also. The Song and Drama
Division is doing good work. During
the Pakistan aggression I was fortu-
nate enough to see some of the scenes
represented by this department en-
titled “Ham Tum Aur Woh”. Some-
how I liked it anq it left some im-
pressions in my mind. In one sent-
ence, it can be said that they are pro-
paganda and yet they are not propa-
ganda,

I only wish well by this Ministry.
This All India Radio or this Ministry
fights a very serioug battle, and that is
a battle for the minds of men. It is
not like other battles for territories; it
is a battle for the minds of men. Since
it fights that battle, I hope and trust
that under the new lcadership it will
fight this battle more courageously and
more vigorously.

oft fao fao wiwdl : (wqur) : 3w
s wgEa, & gaan sarow seed
& wrt &Y A &7 wwdw wTar

# gz awwan ¢ f et s o) e
L T B &
AR HAl  AERW W wET-

w7 & 1 § 98 @ s o ehim
g 1 &% ag auwar § f ag darg o
wEeqe waTey g, v faren a-
Feqqw: 3, TET faEAT 9T & wraew
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g v # foeeh go ofw § o
mr & AR daem ¥ @i
oA T HAWT FT TAX & @
g Wi wa Yed agw @ E
Ty Wi # @A wA ogw Wk
g T wFE N wwe garg fw
foFq T & T Fvef g agdy I
2w 1063 ¥ 37 A Yed
G| A AGHT 19647 43 9@ & T
oR & ww e oawr 2
feate & arqm ar  f& 50 e e
whamr A as @ ™ 1 AT
A i & @ & @ Ay AW
a5 smar & s gw @
T v g

™ g ¥ 0F AT AW S
e, 9 @y # faet 35, @
e & gra wgwfagt #1 AL IR
1 FAT 69 FTQ WIEfAGT ¥ ITRY @ |
6T q1Y 3G 1 FOT 69 AT WIEH T
st #12@ ot 79 afas swar
sfq & AT Fawwr Hawary ? &
e g f& < ag wha ), afger &
woT, =R S sfaEm, e,
wifagg, fren fawm, faam arfs ek
ot T FE A, I qAHT TN T
2 @ wawm ¥ Afq SR w0
fagig of9 wh wfgs | & ag Y
sy w7 g f& faw aw @ W%
‘HarEl § S g WY S8 Haensd
oo wafe afus @ 2 & 0 R
TgY s X T 1§ g
wgfa® qu ¥, fasm & g0 ¥, @
oF qGA AT WA § )

Sy wgeE, ¥ g qwhd ¥
|19 §TY FO AT W FGAT TG
% ag frdg soEngaTg fedar &7
o & @& fF 30 9@ WEET W
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TRET BT T THqE A DA
o R} BN aid § Wgd wW
IAHTAAR AT § Wi ag FE@
wrfre & @ I § a1 | F &R R
® Iy § AR E A owmr g
g T qE F & § & goior amar-
T oA I§ FWR A TR ® )
WR ag Tq a9 § 8§ aAy aid
W M A g ard, @
T & W 9% 9F 917 A qgT §B AN
 awaT &

O & W FIAT AT F
fr faddr ofY & wvgy AR Welt Y 7@ AT
¥ ofefaa & fF gae a9 & § s
I} FAT A7 AT WO S
9 WTT FT AT AEd @ & awwar g
g 89 1% a7 & §geg AR g
a9 A W AR § 1 @R
qEAE w@t Y W FW A A1 S
g 5 ag o weequl fw &
g & "epfa, W FeT qzAT §
T} T wEW  &&r gy, AR
ST ¥ F oA FAw owqu #,
7 ¥a9 gAT M2w § afed R wreaaw
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1529 hrs,

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTION

Ei1GHTY-SECOND REPORT

Shri M L. Dwivedi (Hamirpur): Sir,
T beg to move:

“That this House agrees with
the Eighty-second Report of the
Committee on Private Members'
Bills and Resolutions presented
to the House on the 23rd March,
1966."

CHAITRA 4, 1888 (SAKA)Free Movement of 8022

Foodgrains (Res.)

Mr, Deputy-Speaker: The question
is: .

“That this House agrees with
the Eighty-second Report of the
Committee on Private Member's
Bills and Resolutions presented to
the House on the 23rd March,
1966.”

The motion was adopted

—_—

15.291-2 hrs,

RESOLUTION RE: FREE MOVE-
MENT OF FOODGRAINS IN THE
COUNTRY—contd.

Mr. Deputy-Speaker: The House
will now take up further discussion
of the following Resolution moved by
Shri Tan Singh on the 1ith March,
1966:—

“This House is of opinion that
the system of compulsory mono-
poly procurement &nd all zonal
and other barriers to the free
movement of foodgrains through-
out the country be gbolished im-
mediately.”

1 hour ond 20 minutes are left. Shri
Bishwanath Roy may continue his

speech.
ot faraae ww (Rafan)
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